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Bill No. 6—HILA of 2013

THE PUNJAB LABOUR WELFARE FUNI}
(HARYANA AMENDMENT) BILL, 2013

A
Brs
Jurther to amend the Punjab Labour Welfare Fund Act, 1963,
in its application to the State of Haryana.

Be it enacted by the Legislature of the State of Haryuna in the Sixty-
fourth Year of the Republic of India as follows -—

1.  This Act may be called the Punjab Labour Welfare Fund (Haryana
Amendment) Act, 2013.

2. Insub-section (3) of section 4 of the Punjab Labour Welfare Fund Act,
1965 (hereinafter referred to as the principal Act), for the word “Chairman”, the
words “Chairperson and the Vice-Chairperson” shall be substituted.
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3. Insection 5 of the principal Act,~—
(i) for the existing marginal heading, the following marginal heading
shall be substituted, namely:—
“Power of State Government to remove Chairperson, Vice-
Chairperson and member from office in certain cases.”;
(ii) for the word “Chairman™, the words and signs “Chairperson, the
Vice-Chairperson” shall be substituted;
(iii) for clause (2), for followiong clause shall be substituted, namely:-—
“{a) absents himself from three consceutive meetings of the Board
without permission of the Chairperson of the Board in the
case of a member and of the State Government in the case of
the Chairperson or Vice-Chairperson.™.
4. Inscction 7 of the principal Act,—
(i) in sub-section (2), for the word "Chairman”, the words
“Chairperson or the Vice-Chairperson™; shall be substituted;
(ii) i sub-section (3), for the word “Chairman”, the words and sign
“Chairperson, the Vice-Chairperson™; shall be substituted;
(iii) in sub-section {4), for the word “Chairman”, the words
“Chairperson or the Vice-Chairperson” shall be substituted.
5, Insection 7A of the principal Act,—
(i) fortheexisting marginal heading, the following marginal heading
shall be substituted, pamely:—
“Chairperson, Vice-Chairperson and members to hold office during
the pleasure of the State Government.”;
(if) for ihe existing section, the following section shall be substituted,
namely:—
*“7 A. Notwithstanding anything to the contrary contained in this
Act, the Chairperson, Vice-Chairperson and the members of the Board
shall hold office during the pleasure of the State Government.”.
6. In section 8 of the principal Act,—

(i) for sub-section 1}, the following sub-section shall be substituted,
namely:—

*“(1) The Chairperson and in his absence, the Vice-Chairperson
and in the absence af both, a member of the Board nominated by the
State Government shall preside at a meeting of the Board.™
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(ii) in the proviso to sub-section (2), for the word “Chairman”, the
word “Chairperson™ shall be substituted.

7. Inclause (h) of sub-section (2) of section 10 of the principal Act, for
the word “Chairman”, the words and sign “Chairperson, the Vice-Chairperson™
shall be substituted.

8. Insection 22 of the principal Act, for the word “Chairman the words
“Chairperson and Vice-Chairperson”, shall be substituted.

9. Inclause (¢) of sub-section (2) of section 27 of the principal Act, for the
word “Chairman”, the words and sign “Chairperson. Vice-Chairperson” shall be
substituted.
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STATEMENT OF OBJECTS AND REASONS

The Haryana Labour Weifare Board was constituted in 1970 under the
Punjub Labour Welfare Fund Act, 1965 with the abjective to start and run schemes
tor the welfure of the industrial workers and their dependants. Board is running
varioas welfare schemes for the benefits of industrial workers. The number of
labourers and number of industrial units is increasing day by day and as a result of
whuch the work of the Board is also increasing, However, over the years it has been
{edt that a provision of the post of Vice-Chairperson should be made in the said Act
in the larger interest of labourers for effective and smooth functioning of the Board,
to assist the Chairperson and in his absence to preside over at a meeting of the
Board. Thus, with a view to achieve this object, 1t has become essential to make the
provision for the post of Vice-Chairpersonin the said Act and for this it is proposed
10 carry Out necessary amendments in the Act through this Bill.

Hence this Bill.
PT. SHIV CHARAN LAI. SHARMA.

Minister of State for Labour,
Haryana.

Chandigarh : SUMIT KUMAR,
The 28th February, 2013. Sccretary.
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